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MR. CHAIRMAN : Now, the
question is
*“That the Bill be pamed.”
The motior was adople.

528 hew
BETWA RIVER BOARD (AMEND-
MENT) BILL
THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (EHRI BHANU PRA-
TAP STNGH.

Bir, ] beg to *move «

“That the Bill 1o amend the Betwn
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than."
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#Moved with the recommendation of the peedident.
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Pradab, to atiend any of its meetings
and mke part in the procesdings, bu such
officer shall not be entitied to vote."
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tuay be decided by regulation, any prron
whuse amistance and advice it may desire
in complying with any of the provisions
of the Act.'?
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[t wq s Fng) _
& @ gAr W TEAE qET gEE
§ 3a% fau faa foar mar & :
hocinafier referred o as the Rajghat
Power Houses,
T A1 waAT ¥ ®r§ afonar IF &
ATGFAT Fdld Ag ger 1 9
fodar & ofoamr wr o€ & a1
WH EIA AT g ag |
# gumar § d7 AL qeA1 F I
¥ far & wafac s & frdea = 5
AT wEe W wa At i A
freg oz s A g v aw ) faaardy
i famer gim Tt faoeht sy
FIW A T A T A 0
MR. CHAIRMAN : The question is :
Rl“n;;a:;e Bill to amend the %e‘lwl
i Act, 3, a8 passed jya
el e ey
The motion rwas adepted.
CLAUSE 2 (Amendment of
seetion 4)
SHRI LAKMI NARAIN NAYAK :
1 beg to move:
Page1,—
‘afler linc 16, insent—
_‘:{i}‘;he Members olfel"”“.'m'lm of
t ptopased ‘t i ted by
the Rajg‘hn: Dim."ofl} e sl
SHRI TE] PRATAP SINGH : I beg
o move
Fage1,—
Jor lines 8 to 12, substitute—
“(a) where th U j0i
is ng)i:chl'r;e ;;ﬁh T::gﬂhglnnml
power, the Union Minister in charge “bf
wer and  such Ministers or Depi
inisters in the Union Minfstry
Department in charge of Power or I

gation who are residents of Uttar Pradesh
and Madhya Pradesh  (3)

Page 1,—
afer line 15, insery —

“{d) all the members of Parliament
residing in the districts of Bundelkhand
region of Uttar Pradesh Madhys
Pradesh,” (4) *
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Page i ,—
after line 16, fnserg—

“(ii) for sub-section (4); the following
sub=section shall be substituted, namely i—

. “(4) The Board may permit any
officer of the Central Government or the
Government of Uttar  Pradesh  or
Madhya Pradesh or any State Legislator
residing in the Bundelkhand region of
Uttar Pradesh or Madhya Pradesh, to
ateend any of its meetings and take part
in the procesdings but such officer or
Legislator shall not be entitled to voie.™
(s)

Page 1,—
Joor lines 14 and 15, mhsipme—

*“(c) the Ministers of Uttar Pradesh
and Madhya Pradesh in Charge of
Finance, Irrigation and Power anc also
Ministers and Deputy Ministers of the
aforesaid two States residing in_ Bundel-
khand ‘Thansi, Jalaon, Famisgr,
Banda, Lalitpur, rh, Chal .
Dhatin and Panna icts of Uttar
Pradesh and Madhya Pradesh)."{8)

MR. CHAIRMAN : [ put amendment
No. 1t the House,

Amiendment mo. 1 was pul and Wigae
Hiped.

MR. CHATRMAN :IE:;M ndefient
Nos. 3, 4 and 5 to the Howe.

! nos. 3, 4 and 5 ‘thers

put and negelived.

MR CPATRMAN 1 putamendbticat
No. B to the House.

Amendment no. 8 war put  ed  nepe-
tired.

MR. CHATRMAN : The qucstith ‘is:
*That Clause 2 stand part of the Bill.”

The motion was adepied.
Clause 2 was added to the Bill,

MR. CHATRMAN : The gliestion

i
“ That Clause 5 stand part of the' Bill.™
The motion was adepied.
Clause 3 twas a'dd‘a_d'b the Bill.
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Clawir 4 {Ansndment om Section 10)

SHRI TE] PRATAPSINGH : I beg
o move:

Page a,—

afyr line 1o, imeri—

l’:}m clause (), after the words
“ Rag

t Dam " the words** and
Ee thal g)mr House™ shall
ioverted.

MR. CHAIRMAN : | put amendment
% to the House.

Amrndment No. 6 was put and negatived.
MR. CHAIRMAN : The yusstionia *
* That Glause 4 stand part of the Bill."”
The motion was adopted.
Clawse 4 was added £» the Bill.
MR. CHAIRMAN : The question is:

“*That Clauses 5 to 7 nand part of the
BT

The motion was adopied.
Clauses § in 7 eoure added 1o the Bilf
MR. CHAIRMAN : There iy Amend-
ment Mo, 7—Clause 8 (New) — in the
name n‘fmm Tej Pratap Singh. Is he
moving ?

No, There is also Amendmens No. 2—
Clapse 1A (New) in his name.

He. is not moving.
The question is :

“That Clausc 1, the Enacting For-
mula and the Tite stand partofthe Bill"

The motion was adapied.

Clawse 1. n\eEwaun:{-mﬂ&Trdx
werd added g the Bill

SHRI BHANU PRATAP SINGH :
1 beg 10 move:

* That the Bill be pased.”™
MR. CHAIRMAN : Motion moved :

*"That the Bill be passed.™
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MR. CHAIRMAN : The questiur is @
“That the Bill be passed.’”
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